TO BE PUBLISHED IN P4RT IT SZCTION 3 (4i) OF THT CLAZETTE oi IHDI L
GOVERNMINT OF TMDI. |
MINISTRY OF fIi\wch |
CENTRAL BOARD OF DIRECT TJL}J@S.
Now Deolhi, thd11th MaTCu,76

NOTTFT CATTION
INCOME T.iX

Moo 9253 (F.Ho,275/69/75-ITT) In'pursuanco of the Sub~clausc(fl)

of clousc (iii) of sub-scction 3 of Sccticn 194 of the Income
tax act, 1961, (413 of 1961) the Contral Govo?nment hereby notifics

tho following persons for the purpose of thd sald sub-clause
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1. M/s. Hmrathl Ravjibhai Parikh,
Props Chandrakand Auratlal qu1kh5 Barcda,

2, M/s. dnratlal Ravjibhal Parikh, f :
Props Mukundlal dmratlal Pt,rlkh9 Nad}ﬁd.
3. M/s. Amratlal Ravjibhai Parikh,
Prop: Balkrishno Jmratlal Parlkh3 unan&
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(K R.memfu':“’ Y
| DIRECTOR
CENTRAL BOARD OH‘ DIRECT T.XES.

To 1

The Manager, . j
Govormment of India Pross, Now Dolhi.,

No. 4253 (F.No, 275/69/75-ITT)

Cony forwarded to:

&1l Commissicnors of Incone-tax,
All Dircctors of Inspoction,
The C.& &.G. of India, Now Dolhi - 10 sparc copics.

DI (R, 8. & P.)~(Bulletin), New Delhi ik copics,

&1L Officers/ Scctions in the Board!'s office,
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